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Vhursdau, 22nd September, 1S5S.

The Lok Sabha met at Eleven <of $ht 
.Clock.

[Mr.  Speaker in the Choir] 

Q̂UESTIONS AND ANSWERS

<iSee Part Id

32 TIooh

CORRECTION OF ANSWER T!0 
STARRED QUESTION

The Deputy Minister of Baflwajs 
and Transport (Shri Alacresan): It is 
Tegretted thaft the reply  given io 
Starred Question  No. 1391  pirt  by 
Pandit D. N. Tiwary on the 2nd Sep
tember, 1956, was  incomplete  inas
much as parts (c), (d) and (e) off the 
question were left out. The reply 
given to the question may, therefore, 
’be replaced by the following complete 
reply:

“(a) Yes, Sir.  There has "been̂a 
diversion  of Railway line between' 
Sonepore and Palezaghat stations and 
the Ghat had to be shifted to a new 
«ite with effect from 30-6-S5.

(b) The previous gbat site became 
\msuitable and shifting was necessary, 
in the interest of safety. Expenditure 
involved in the' last ghat l̂ift -was 
about Rs. 40,000/-.

(c) Yes.

(d) Yes; there was a derailment of 
■a goods wagon. There was no com
plaint that passengers had to go  on 
Hoot to Sonejpore.
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te) Does not arise  in view ml 
answer to Part (b) above.**

TmndH D. N. Tiwary (Saran Soujth); 
Shall I be allowed to put supplement
ary questions on this?

Hr. Speaker: Not  now; 
table a separate question. .

he  mar

BUSINESS ADVISORY COMMTTTEK 
Twenty-sixth  Report

The  Bfiidster  of  Parliameniafy 
Affairs (Shri Satya Narayan Slnha):
I beg to move:

“That this House agrees with 
the Twenty-sixth Report of the 
Business  Advisory  Committee 
presented to the House on the 
21st September, 1955.”

Jlr. Speaker: Motion moved:

“That this  House agrees with 
the Twenty-sixth Report of the 
Business Advisory Committee pre
sented to the  House on the 21st 
Septem’ber, 1955.”

Shii :Ramath (Hoshangabad):  Sir,
may I make a request?  If the busi
ness proceeds according to  Schedule 
the House may be faced with a deficit 
of an hour or a little more by the end 
of next week. May I appeal to you— 
as the presiding deity not merely of 
this House but of the Business Ad
visory Committee as well, to whom I 
must  communicate my hopes  and 
fears—̂may I appeal to you to ensure 
that in case more time becomes neces
sary, the Question Hour is not tam
pered with?

I may also point out that an im*- 
portant  motion  signed  by  Shri 
Raghavachari,  Shri Gurupadaswamy



14791 Representation of 
the People (Amend
ment) Bill and 

[Shri Kamath] ,

and myself has been admitted by you. 
and shown in the Bulletin Part II as 
a  ‘No-day-yet-named  Motion̂  I 
realise that it will be rendered otiose 
or unnecessary  if  the  Government 
heeds the advice given by you. I may 
say that the advice was couched in 
such a manner that it was tantamount 
to a gentle but firm command to Grov- 
emment. Therefore, I would like the 
Minister to state at what stage that 
matter stands at present,

Mr. Speaker: I think we need not 
go into latter question just when this 
report comes in  for  consideration. 
The two questions are entirely inde
pendent.  So far as the shortage of 
one hour is concerned, it would be 
adjusted.  If there is any shortage at 
all, it would be adjusted by  sitting 
one hour longer. There is no idea of 
dropping Question Hour.  If it were 
so, the Committee would have sug
gested it in this report. So, I put the 
motion to the House now.

The question is:

“That this House agrees with 
the Twenty-sixth Report of  the 
Business  Advisory  Committee 
presented to the House on the 
21st September, 1955.”

The motion was adopted.

Mr. Speaker: This now becomes the 
time allocation order of the House.

22 SEPTEMBER 1955 ’Representation of 14792L
the People (Second
Arn̂ dment) Bill

REPRESENTATION OF THE PEOPLE 
(AMENDMFNT) BILL AND RE
PRESENTATION OF THE PEO
PLE  (SECOND AMENDMENT) 

BILL—Contd.

Mr. Speaker: The House will now 
resume further discussion on motions 
for reference of the Representation of 
the People (Amendment) Bill and the 
Representation of the People (Second 
Amendment) Bill, 1955 to Select Com
mittees and also the consideration of 
the amendments moved by Shri N. C.

Out of 16 hours allotted f9r the dis
cussion, 7 hours and 21 minutes were 
availed of till yesterday, and there i$> 
a balance of 8 hours and 39 minutes.
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Shri &. N. S. Deo  (Kalahandi- 
Bolangir): The right to choose one’s, 
government is the most valuable right 
of the citizens in a democracy.  This 
right includes the right to change the 
Government,  The  law  relating  to- 
elections has to be viewed  against 
this background.  In order that the 
people are able to exercise this valu
able right freely and in an unfettered, 
manner, it is necessary that the elec
tions must be absolutely fair and free 
from any undue influence. While we 
are considering the question of elec
tion laws it is necessary also to re
member that in the modem system of 
party politics, electioneering is not 
confined merely to the period of elec
tion, after the notification calling for 
election. As a matter of fact, all the 
activities of the parties whether inside 
the Legislature or outside even now“ 
are carried on and the party propa
ganda is also carried on with a view- 
to the next general elections.  There 
is no  relaxation  of., this  activity. 
Therefore, in order that people may 
be enabled to exercise this  valuable 
right of choosing their own Govern
ment or of changing the Government 
it is absolutely essential that they 
should have jEreedom of thought atid 
expression and they should enjoy the 
fundamental rights even before the 
actual period of the ©lections..




